THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR
ORDER SHEET

"~ APPLICATION NO.:

Applicant(s) Respondent (s)

Advocate for Applicant (s) Advocate for Respondent (s)

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

12/82/2009
C.P. 63/2008 (Q.A. 55/2607)

Present : Mr. Nand Kishore counsel for the applicant.

M. Anapain Agarwal counsel for the respondents

This case has been listed before Deputy Registrar due to non-
availability of Division Bench. Let the matter be pl‘zcc\} clore the Hon'ble

Bench on 27/02} 200) for further orders. -
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27.02.2009 |
CP §5/2008 (OA No. 55/2007)

Appl;cant present in person
Mr. Anapam Agarwal, Counsel for respondents

Heard'learned counsel for the parties.

For the reasons dictated separately; the CP is disposéd

- of. /
. 4 /
{B.L. KHATRI) | (M.L. CHAURAN)

MEMBER (A) ' MEMBER (3)

AHQ




(Apphcant present in person)

-‘,'___5'-(By Advocate Mr. Anupam Agarwal)

CINTHE CENTRAL ADMINISTRATI\/E TRIBUNAL |
| (JAIPURBENCH -

B Ja!pur this the 27th day of February, 2009
CONTEMPT PETITION No. 65/2008 el

- . In -
ORIGENAL AP?LICATIGN NO. 5512007 -

CHON'BLE MR: M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B L. KHATRI, ADMINISTRAT’VE MEMBER

' }Dtatesh Kumar Sarsuma son of Shr: H.C. Sarsuma aged about 39 years

Private -Secretary-1 to Cheef Mechanical Engmeer ‘North Western -
‘Railway, Jaipur, resadent of  Plot No '-’8 Kanakvahar S_irsi Road, .
* .}\anakpura Jatpur ST i TR o

.. APPLICANTS

VERSUS

-Shrt Ashok Gupta General Manaaer North Western Ratlway, Hasanpura
Road Jalpur : V

....... RESPOND’:NT

ORDER (QRAL}

The aophcant has f:led thxs Contempt Petltlon for the aileded

_ '-;ulolatton of the order aated 21 08 2008 passed in OA No.: 55/2007
v ;.feherebv dxrectnons were: dlven to the General Manaaer LO pass an
";‘_Aapproprxate order on the proposal as lmtlated bv the Deputy CPO (G) on ‘
30.05. 2006 vxde NP 9 and nass an annroorlate oraer within a penod of |
{,two months fuom the date of receipt of a copy of the order: It was also
ff_‘_made c!ear in the order that in. case the app,tcant is stm addrleved
-"f__,:wm be, open for hlm to approach th:s Tribuna% for ventrlatmg hls

_ a rievances.

2 : Responaents have t“ied reolv Ir ‘the rep y, the respoadents ha»eﬂ :
L :"stated that pursuant to the darect:on :ssued by’ “has Tribunai approor:ate '

_f]:.,order had beeh passed on _'50 10 2008 by the General Manager, North.
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Waestern Railway, Jaipur. Copy of the same has been placed on record at
“Annexure CP R/1.

3. In view of this development, - the present Contempt Petition does
- hot survives, which is accordingly disposed of. Notice issued to the

“respondent is herehy discharged.

| - ‘ | . .
(B.L. KHATRI) | (M.L. CHAUHAN)
MEMBER (A) - : MEMBER (3)
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